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On the prayer of the learned X

_counsel for the applicant ‘the case is
ad journed to 30.5.2001 for admission.
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Gn the request of Nr.K.P.Pathaﬁa

learned codnsei for the applicant, the

case is adgourned to 21-6=2001 for

adm;ssxon.
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i Mr.S.K.Sharma, learned counsel for
¢he applicant prays for and granted

one week time to prepare himself for
the argument whether thés application.

is maintainable in thls Tribunal or not.
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We have heard Mr.K.P.Pathak, learne-
counsel for the applicant and Mr.A.Deb
ROy, SreCeGe8+Ce for the respondents.

thiS'application the question of
seniority as IPS Officer is Fnvilvediie
Upon hearing the learned counsel for

<. the parties we are of the view that

the Q<A is not maintainable. ThHe' .
A2
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N%/iewﬁance of the appzicantkpert ns
(= T &
lcovernmvnt of Mizoram, -

, E%s;déeméeeﬁg. The l=zarned counsel for

the applicant wants to with draw the
applicantion. Application is dismissed

as withdrawn,Liberty is given to the
applicant to file a fresh application,
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BETWEEN

i.8ri L.Hrangnawna,

Son of Late Zambila,
Resident of Flat N0o.3/Type 5 Gir.

D.C.P. Office Complex,

Hauz Khas,New Delhi-1100i6.

.. .Bppli
AND

1. The Union of India,
Represented by the sSecretary,
Ministry of Home AfTairs,
Government of India,

North Block, New Delni-1.

2. The State of Mizoram,
Represented by the Secretary,
Department of Home |
P.O. #lzawl-796001 .

3. Pu. K. C. Thanga,

P.0O. Saikhama Kawn,

ARizawl, Mizoram.

- -.: .Respondents.,

DETAILS OF QPPL?
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cant.
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1. PARTICULARS OF THE ORDER AGATNST WHTCH THE APPLIC é!Iﬂ I5
MAaDE : - -

(1) Order under Memo NG.A&.19020/33/8R-HMP dated 26/6/1990

issuved by the Home Commissioner, Government of'.ﬁlzeram

permanently absorbing Pu. K.C. Thanga in the Mizoram Police’

Service with immediate effect. (Annexure 10 Page No. 27

(i1} Order under Memo No.I-i/IC  13/18/91-1PS-1  dated
31/12/1991 issued by the Under Secretary to the Goverhment of
india in the Ministry of Home Affairs appointing Pu. K.C.
Thangé to the Indian Police Service. (Annexurs 11 Page No.

o8)

(iii) = Order under Memo Ha. 1-15016/27/92-TPS.1 dated

15!3:93 issued by the Ministry of Hnme Hffa1ru, Government of
India f1x1ng the year of alioctment of Pu. K.C. ;hanga to the

Indlan Police Service as 1987.{8nnexure 12 Page 2973

(iv) Order under ‘Memo No.i5011/7/98-TPS.1 dated 15/6/98

- Tixing the vear of allotment of the applicant to the Indian |

'qulce Service as 1990 {Annexure 14 Page 33).

{v} Order. under Memo No,idﬁlg 3/4000 UTS dated 6f11f7 CG-
n

issued by the Under Secretary to the Government of India

fels

the Ministry of Home Affairs(Annexure-1i6 page No. 38)
2. JURI&DICTIOﬂ OF THE. TRIBUNAL:
The applicant declares that the subject matter of the

instant application for which he wants redressal is well

within the jurisdiction of the Hon’ble Tribunal,

3. LIMITATION:

The applicant further deciares that the application 1is

Conted. . opd



within the limitation period prescribed under

the Administrative Tribunals Act,
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4. FACTS GF'THE‘CQSE:—

4.1

nent resident of Aizawl, Mizoram and as such he is

-

Z1

of -

That the applicant is a citizen of India and perma-

- gntitlied

to all the rights and protection guaranteed under the Consti-

tution of India and the laws framed thereunder.

4.2

That the applicant was appointed as the Deputy Super-

intendent of Police, Mizoram Police in the vear 1975 vide

Government of Mizoram, Home Department Order under Memo
No.HMP.72/73/128 dated 8/1/1975.

A copy of. the aforesaid Order dated &/1/1975 i

herewith and marked as ANNEXURE-1.

4.3, That the

the Mizoram Police Service under Rule 3 {c)

-

S

annexed

applicant was subsesquently abosorbed into

Police Service Rules 1982.

4.4 .

selection grade of the Mizoram Police Service

of the

as

Mizoram

That thereafter; the applicant was promoted to the

Deputy

Commandant, Ist Bn.MAP ¥Yide Order unde Memo No.S?DldiZ/BQ—HMP

dated 7/7/83.

A copy of the aforesaid Order dated 7/7/83 is annexed
herewith and marked as ANNEXURE-Z.

4.5.

effect of the Mizoram Police Service Rules,

for reagularisation of things done under

the applicant was appointed into

Grade

Police Service under the provision of Rule 15 and 34

That the applicant states that after the coming into

1985 providing
M.P.&. Rules 1982,
IT of the Mizoram

of the

a

STl o IR
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M.P.S. Rules 1986 vide Order under Memo NO.A.31020/1/83-HMP
dated 3/9/86..

& Copy of the aforesaid Urder dated 3/9/36 is .annexed
herewith and marked as ANNEXURE-3.

4.6 ,jThat’thereafter, the appliicant was confirmed in the
- said Grade II of the Mizoram Police Service in the year 1987
vide Order. under Memo No:A.31020/1/83-HMP dated 19/2/1987.

A copy Of the aforesaid Order dated 19/2/1987 is annexed
herewith and marked as ANNEXURE-4. '

4.7 That the applicant states that in the vear 1990,
the applicant was promoted to the Junior Administrative Grade
of the ‘Mizoram POlice' Service vide Order under Memo
No.A.12018/1/88-HMP dated 28/2/90.

A copy of the aforesaid Order dated 28/2/90 is annexed
herewith and marked as ANNEXURE-S.

4.8 , That thereafter, the applicant was promoted to the
Selection Grade of the Mizoram Folice Service in the vyear
1992 videé Order under Memo No.ﬁ.32014/3/90—HM?/L0058 dated
29/6/1992. ' ]

A copy of the aforesaid Order dated 29/6/1992 is annexed
herewith and marked as ANNEXURE-6. '

4.9 h That the applicant states that in the vyear 1983
the inter-seé seniority list of the Officers of the M™Mizoram
Police Service was finally fixed and notified Vvide Memo
No,23021/1>83-HMP dated 16/12/83 and in the said 1list the

name of the applicant appeared at Serial No.6.

A copy of the aforesaid Order da?éd 16/12/83 is annexed

Contd....pd
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herewith and marked as ANNEXURE-7.
4.10 That the applicant states that in the_yea% 1989

the Inter-se seniority of the Mizoram Police Service {Selec-

. B t
tion Grade) was provisionally fixed vide Office Memorandum

No.A 23021/1/83-HMP dated 14/9/89 and in the said seniority

list the name of the applicant figured at 8i. No.5.

A copy of the aforesaid Order dated 14/9/85 is annexed

herewith and marked as ANNEXURE-S .

4.11 That the applicant states that in thé vear 1990, a

proposal was forwarded for the absorption of the services of

. Pu. K.C. Thanga who was then a member of the fassam ?olice
Service into the Mizoram Police Service. As such a move would
'-adversely af%ect the,promotionai avenues of the MPS Officers
'including the 'applicant and also as the proposed absorption
would be in vieclation of the MPS Rules 1986 and 1989, the
appiicant submitted a representation being HO‘PFJLHXQOjédﬁ
dated _15j3/90 before the Hon’ble Home Ministef,ﬁi:oram
Strongly objecting against the said proposal to absorb Pu.

K.C. Thanga into the Mizoram Police Service. The relevant

portion of the Mizoram Police Services Rules, 1989 is quoted’

herein below:

Rule 3. CONSTITUTION OF SERVICE AND ITS CLASSIFICATION.

1. There shall be a service to be known as the Mizoram
Police.

Z. The Service shall consist of the following perécns,
namely: - '

(a) HMembers of the assam Police Service who are allocated
Union Territory of Mizoram in accordance with the provisions

Sub-Bection {2) of Secton 64 of the North Eastern Areas {Re-

Conte. ... o/
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{(b) Persons promoted or recruited to the rank of Gazetted

Police Officers before the existence of the Mizoram Police

Service Rules; .

{c) ' Persons recruited as the Gazetted Police Officer. as
per Mizoram GoVernment"ﬁdvertisement No. HMP. 72/73/17 dated
1/5/1974; ' ' '

{d) Persons recruited or promoted to the Service 1in.

- accordance with the provisions of the Mizoram Police Service

Rules, 1982 and the Mizoram Police Service Rules, 1986;:
(e) Persons recruited or promoted to the Service in accor-

dance with the provisions of these Rules. o .

‘A copy of the representation dated 15/3/90 is annexed
herewith and marked as ANNEXURE-T.

'4.12 . } That the applicant states that despite'the' afore-

said objection by the applicant, Government of Mizoram by
Order under Memo No.A:19020/33/88-HMP dated 26/6/1590 perma-

nently absorbed Pu. K.C. Thanga in the Mizoram Police Service -

with immediate effect in the Junior Administrative grade as
AIG-I in violation of the MPS Rules 1986 and 1989. It is.

pertinent to mention herein that the applicant was promoted

to the Junior Administrative grade on  28/2/1990 and the

induction of the Resp. No.3 in the M.P.S. in the said ,édmin;_

istrative garade on 26f6f1990 was without the protection of

his past service rendered in the Assam Police Service. .

A copy of the Order dated 26/6/1990 is annexed herewith.
and marked as ANNEXURE-1O. ‘ '

Conta, ... nd
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4.13 . That the appilcant states that in the

year. 13991,

the Government of India in the Ministry of Home AffTairs

appointed Pu. K.C. Thanga to the Indian Police

its Notification Memo No. I-i/IC

31/12/1991. Under the provisions of

Service vide

13/18/91-IPS-1 dated

Indi

an Poil

iice Service

(Appointment by promotlon) Reoulatlon 1955 taking Sri Thanga

:8S 3 member of the Mizoram Police Service and aliccatlna him

to the Cadre of AGMU in the Indian Police Service. The Union

of India whlle inducting. the Resp.No.3 into the I
' AGMU cadre failed to appreciate that

Service Rules.of the State of Mizpram;

the

" induction to M.P.S. was in violation of the

‘Resp.

A copy of the Notification dated 31/12/1991

herewith and marked as ANNEXURE-11.

-P.S. in the

relevant Police

is annexed

4.14 That the applicant states that in the year 1993

the seniority and year of allotment of Officers appointed to
1991 and
AGMU Cadre was notified by Order under Memo NO.I-15016/27/92-

Indian Police Service by promotion in

IPS.I dated 12/3/93 issued by the

Pu. K.C: Tnanga appeared at S1.No.1i2 and his year of ailot-

ment was shown as 1987,

alloted to

Mlngstry of Home

- Affairs Government of "India. In the said Order,

the name of

A copy of the Notlflcatlon da:ec 12/3/93 is annexed

herewltn and marked as ANNEXURE- 14

4 15 . That the appllcant states that in the year 1?98,

allocated the joint cadre of AGMU
N0.1214011/2/97-IPS;1;datéd 12/3/1998.
. . 1

vide

ltS\

_~the appllcant was app01nted to the Indian Police Service and

Notification

A copy of the Notlflcatlon dated 12/3/1998 1s annexed

.herew1th and marked as ANNEXURt-lé

Contg
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4,16 That in the year 1998. the seniority and vyear of

allotment of the applicant was Tfixed vide Office Memo
N0-15611f7f98~IP8,1 dated 15/6/1998. The - year of allotment

given was 1990, the applicant was placed bpelow the Junior
most direct recruit Officer of 1990 batch in the gradation
list of AGMU Cadre.

A copy of the Order dated l5fb/19°8 is annsxed herewith
and marked as QNNEXURE 14,

4,17 *That the applicant states that the applicant .

submitted a representation dated 3/5/2000 before the Secre-
tary, Ministry of Home ATTalrs, Government of India stating
nis grivances due to non*consideration of his case Tor promo-

tlon earlier and showlnq the year of allotment as 1990 wher-

'eas his 1mmedlate senlcr in the list of inter- se seniority
in the State Police Service, Mr. Sailc had been allotted 1987 !
as the yéar of allotment intc the Indian Police Service. It
was also.stated in the said representation how Pu. K.C.
Thanga.an.ﬁssam Police Service Officer Qas illegally inducfe@

into the Mizoram Police Service in violation of the Rules of

1986 and how the said ex-cadre foiéer was recommended for

oromotion to the I.P.5. from the quota meant for Mizoram. "It

" was alsc highlighted that although the name of ‘the 'applic4

ant existed in the Select list for I.P.S. even during 1991,
the Q5P,C,.hald in 1991 cleared the names of K.C. Thanga, H.
Mhiangte ana L. Sa2ilo and all three -were appointed to itha

.P.S."in 1991 but the case of the applicant could ' not be
Consiaered as.there were only three such posits for ﬁizoram
and since an ex-cadre officer like Pu. K.C. Thénga Was bon-
sidered the case of the applicant was overliooked. In the said
representation, it was praved that the applicant’s app01nt-

ment to the IPS may be made with effect from 1991 and vear of

'allntment made as 1987.

A copy of the representation dated 9/5/2000 is annexed

ot L Lo

L. Hon
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herewith and marked as ANNEXURE-15.
4.18 That in response to the aferesaid represemtaxion,'

the Under Secretary to the Government of India in the Minis-

_try of Home Affairs vide letter Under Memo No.14019/3/2000-

UTS dted 6/11/2000 stated that the matter relates to the
induction of Pu. K.C. Thanga into the MPS and hence, it does

not lie with the Government of India.

A copy of the Order dated 6/11/2000 is annsxed herewith
and marked as ANNEXURE-16.

4.19 That the applicant states that in the year 2000,
Pu. K.C. Thangé was appointed to the Selection Grade of the
Indian Police Service with effect from 1/1/2000 vide Order
Under Memo Ho.14016/44/2000-UTS dated 13/11/2000 issued by

the Ministry of Home Affairs, Government of India.

A copy of the Notification dated 13/11/2000 is annexed
herewith and marked as ANNEXURE-17. ‘

4.20 That the applicant states that the illegsl ab-
sorption of Pu. K.C. Thanga into the Mizoram Police Service
has caused grave injustice to thé'applicant-by blocking the
agplicant’s promotional aveneue as can be seen fr0m~t58 fact

that in thé vear 1991 although the applicant]s name ekisted

in the Select list prepared for consideration for opromotion

tc the Indian Police Service immediately below that of Pu.
L. Sailo, the applicant was not considered for promotion and
instant Pu. K.C. Thanga, Pu. Khiangte and L.Sailc were pro-
moted to Till up the then existing 3 vacancies in the
I.P.5.. Had Pu. K.C. Thanga not been inducted illegally into
the M.P.S.., the applicant would have been considered Tfor
promotion to the I.P.S. alongwith Pu. Khiangte and L. Sailo.

in that view of the matter., the Respondents are liable to be

Cooaprtocd, s

;
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directed to re-fix the seniority of t icant at par with
that of Pu. K.C.Thanga for the ends of justice,.: '

4.21 ' ‘ That is is respectfullv submltted that is is a fit

. case where this Hon’ ble Tribunal may be pleased to interevene
in the matter in an appropriate manner and grant the reliefs
3s prayed for by the petitioner. If the same is denied the

petitioner would suffer 1irreparble loss and injury.

4 22 That there is no other adeqguate egually effica-
010us alternatlve remedy avaiiable and the rellefs souant
for, if granted would be just, proper and adequate.

'4~23 - That the appllcant demanded justice and the same
- was denied to hlm .

4_24 That this appllcatlon is Tiled bonafldP and in the.

interest of justice.

)

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

5.1 For that, the Respondent Authorities, while inducting

the Private Respondent into the Inalan Police Service against.
the AGMU Cadre failed to appreciate that the induction of the

Private Respondent was contrary to the relevant rules prevel-
ant at that time and was not eligible for: 1nduct10n into. the
AGMU Cadre of Indian Police Serv1ce

5.2 ' For that, the name of the applicant having.‘appeared
immediately below the name of Pu. L. Saiio in the. inter-se-
seniority.liat of the Mizoram Police Service of 1983 and
© 1989, the applicant would have been considered for selection
to the Indian Police Service along with Pu. L. Sailo and H:

Khiangte for Tfilling up the then existing 3 vacancies in the

Contd....of
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}.P.S{; but for the illegal induction~df“PG.M.R.C. ~Than§a
into the Mizoram Police Service in 1990 due to which -the case
of the applicant was not considered and the 3‘vacancies were
filled up by the appointment of Pu. K.C. Thanga, Pu. _H.

Khiangte and Pu. L. Sailo.

¥

5.3 For that, the name of the applicanf ‘which was

“included in the select list for promotion to the I.P.S. even

in 1991 was overlooked and 3 others including Pu. K.C. Thanga
were promoted to the'I.P;S. and thereafter, when the applic-
ant was promoted to the I.P.S. in 1998 and his vear of allot-
ment .was given as 1990, whereas, the other three persons
aforesaid were given 1987 as the vear of allothent. In the
view of the ma%ter, the Respondents are liable to be directed

to Tix the year of aiiotment of the applicant.as 1987.

5.4 For that, the immediate senior of the applicant in
the inter-se seniority list Pu. L. Sailo having been given
1987 as the year of allotment, the action of the Respondents

in giving 1990 as the year of allotment to the appliicant is

violative of the Principles of equality and fairplay in

administrative action and hence, 1liable to be interefered:

with by -this Hon’ble Tribunal.

6. DETAILS OF REMEDIES EXHAUSTED:

. The applicant declares that he has exhausted all the

remedies available to hih and there is no alternative remédy

.

.available to him.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER
COURT: '

Contd....p/ -
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The applicant further staites that no application, writ
petition or suit regarding the grievances made in this in-
stant application is pending before any Court or any - other

bench of this Hon’ble Tribunal.

Lé;&ﬁiiIEFS SOUGHT FOR:

Under the facts and circumstances stated above, it is
most respectfully prayed that your Lordships would be pleased
to‘admit this petition, call for the records and upon. hearing
the parties and on perusal of the records be pleased to grant

the following a reliefs :

(il//’ A direction to the authorities to re-fix the year of

1987 and accofdingly, re-fix the inter-se seniorify‘ list of
1.P.S. Officers of the AGMU .Cadre a%ter setting aside the

‘opaér'unde% Memo No.15011/7/98-1IPS.1 dated 15/6/1998 {(Annex-
ure 14 Page No.33) and Order under Memo No.14019/3/2000-UTS,

dated 6/11/2000 (Annexure 16 Page No0.38).

(ii) A direction to the authorities to consider~ the ap-
plicant for promotion to the Selection Grade of the Indian
Police Service with effect from 1/1/2000.

(1ii) cost of the application.

(iv) Any other relief/reliefs that the applicant is enti-

tled to in the facts and circumsitances of the case.

3. INTERIM ORDER PRAYED FOR:
Pending disposal of the application, it is further praved

that the government respondents may be directed to consider

the case of the applicant and re—fixAthe vyear of allotment

' . Gontda. .. .oy

- A (e N
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The application is filed through Advocate.

11. PARTICULARS OF THE I.P.O.

(i) 1.P.0. NO. : 5G42284F

(ii) Date . A\, B . 200

(iii) Payable at : Guwahati.

12. List of Enclosures:

> As stated in the Index.

VERIFICATION.

~

Contd. .. .p/S



VERIFICATI O W

I, Sri L.Hrangnawna, Son of Late Zambila, aged about 49
years, presently Deputy Commissioner of Police, DﬁE,KCell
Delhi, and 'Resident of Flat NOo.3/Type S5 Qtr., D.C.P. Office
- Complex, Hauz Khas,New Delhi-110016 do hereby solemnly affirm
and'ﬁerify that the statements madé in the accompanying

application n paragraphs ..... \,,:té._V?,,,,,. are frue to my
‘ knowiedge and those made in paragraphs ..,3§J$?§35.‘,. being

matter of records are true to my information.

I héve not suppressed any matériai fact.

-

and I sign this verification on this &!3tth day of.QﬂRQE%A
2001 at Guwahati.. '

[: , HTM& M ’

{ SRI L. HRANGNAWNA )

Cont. ..o



e e { | T |
‘-- e = v gre— e gy
L ga Ty it - -

R L e (kA En a ’ v

2 s 23 e ‘I A 4
T T e =
--g'_r \..4" N : e, D o
SRR RT3 .f"“%‘ AP IR AT s '
e R e flg_.',_-’i'»f’M - $
: é( o ’ S J_:_..“., [ : - -

- R . 1, anr
LT e g
L e *lomE b Ep.
:)/'r S T
p . K :

PR "-‘: ’ R A
o k)
) HMP. :7/ Ve X \,
(
. w . NOTIT L1
PRV N . 5 - - - - -7
" ,'/ 9} '
s L« } s

. .

e VR

s is appoi nted o g
- Policse,
{ #)..30.600- ( EB)'=30.900/~ P- "

4 ble undder. the
w1+h cffant £he

4
reguLariaati
framed*

Mero. No. HMP, 74/73/0,‘\7

)

R

o.--..t..

Shrioo. ..

Mizoram Folice, 1n the

ules from timz

The Officer will
appointment is
in accordanc:

" .. The
or
ancl

_ Chief

Dat

Cupy forwardan e -
-Ins p'ct”r unnaLal of PTolic

©oand ncconqar{ action. t-
“for postd r)-..
L

shri. ?g.}Y)ff?ffyj.....
o M el
Ho ««houl] oport Lo
A . |¢|‘
'D.Lrectnr A
publj c::xL,wn in tha

A "'h

1)

Informat.ton,

S50
oOne2

"L heeountar L L:onst\.l Iz
,m ent is- r'Hc;mn against

-
¢

S Cu-‘ z

1t

‘_,mpordry basis

b on m ohat

R T o)
with
aponrav 2d in due enurgee.

l'.
af the offico,

yLo2ey Pt

a s e v e by

...r

hit Lo Lineddiabaly,

INUAS RS
[RIER

wll

H PO L1C 1.:

L I I

coll

7\/141'1 R

Pepulty
.oalu.of pay off Rs,
plus other
ko, time

LY

16

] r

ronoad
thies

51/- )

ooy Lo

alzawl, U

2, Dileoran,
1 eaulatod

{ e oo

2C .,

I2CR ki *m
M ALC
Ceﬂ(."' ‘c-‘

olvaav

the

B e’ = TR T

/471%*% -—

el

A
%

D

al

A ountil
am the da&.n he takias ovar charqge,

RS

hoe bagsls

L

Ty

6 % 8 g 6 5 ¢ 2 9 s v e 4 & s 9 teow

Supcrintenivnt ol
3002 5= 4 50
lowances adnmlssie
furth-r «rd A

RN

\.
for twuoe vy,

aunjact - to

Feerul tment rules to be
i e I‘G‘l A""v” l‘\Ll
thoe Govb, of vlizoram,

6 thdan,, 1975.
AL zawl or Lotovnation

. e

Relation,
ML

shi lleng -
‘]] y ‘\l\|‘( s

lmJLtmGIH tletter o, plaaa £ /g/ *%/7 /.

( 1.

ot oay

Lo

Lo sulami {‘n'.‘t.?{_w‘.'.':«:ll

s b ¢ a b a4 » e 2 s a e

M s am,  dedzanw ],
o Sanobte.

AN

.

1. T u'l])l')‘l.\i ]
nnr;t;j:.:m:u* vidle thig

17 VAPl £)2

)
Jryen:
, -

TGl )

the Givle, ooF Iu OO,

S Jan,, 1975,

Y
r\_S..tv.\‘)// /1(/ s A //ll,g!

e e e g o . i A S i



e e T -
- € .
. .
.
L%
€
.

RO 32018 /2 /00w i
GOVERIBELED OF LSOl
g HORLL DERARTIELT ¢ pog,y oo PR

——— s

< O R DR | [
- '|. K . ) . . v

. { The servicos of Ghrd H;H:Jngnnwna,bmﬂuty
Superintendent of Police havineg

1 i
») K - : 3 - - LN + . . R
-Police Service, 1he ut.bovyrnor-(Auminmutrator) Gh biloeram
* s

is'pleased to appoint v g Dapuaty Coﬁn»-Jcnt, Lst Bn.iap
to -the Selection Grade of Micoin .
of pay of m.1100m40~1300~ﬂn—ﬁu;lﬂum/~ L
subject to régulaninntimn oy i Tevepg) o

iﬁmediate eflcct, o |

owdhoe baslha ond

’
) By the orndanr ol T L namne aff Ghe
Llgiovorne: (halinintarbor) of
! Bli s, :

S/ e e i

. - Ohiof Coerabary Lo ol Covieel Wi sorm,
. \ 1]
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The Lt.Govermor of Mizoram is pleased to confirm N
. the tollowing officers in Greds II of the Mizoram Police P ; f
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led) sgainst t;m permanem; prata senctioned by the Covtéot N
* Mizoram vide' No.HHP. 4/72/PtoT/06 dated 2546473 Weeol, .\‘ o
’?507086- ; ’ , ‘ . . ﬁ\h;' S E
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S " ' 4, Shri Hrangnawna : ! \ |
o "' 5. Shri F,Hranghlira . . - | .
2 ’ 6. Srri HeN.Sherma. . R
) ‘. 1 t
. o ot
- ' 8d/=T. GUPTA I
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| . Home Lepartment, ,\ ;- s b
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(30 days) from the ddte of issue of this

+

ty oi the Mizoram Podice SCTVLCP
ally fixed as shown in the en-

agprieved in the matter may . -
he undCFSland within one meonth
Offlce Memorandum, ‘ S
3d/-VARHMINGLIANT : - :
Secretary to the Govt,of Mizoram, o
Home Department. : "-f

Dated Aizawl, the /4 th scpt'sg.
Govt.of Mizoramn.
CGovi.of Mizoram.

y to Governor,
Lster, (
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R (GSw),

Gov t.of lMizoranm.
Mizoram, Aizawl,
Govt.of Mizoram.
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_Sen‘i..ﬂar:ity- o

dnrn - PRI

JInter-s€ senicrity of MPS (3-2 2ction Grade). .
'f~,:4Néﬁé‘ - Date of promotion
) 1 _Pu c. thnglawt ) ‘ 11.5.83 ' L
?2 Pu "Thanmawia Chawngthu 19.5.83 \ i
3 Pu Hangdallova Khiangte - 19.5.83: - , ?

rﬁ[tff‘. L4, Pu- Lalsangzuala ballo . 19.5.83 ' %
fﬁkf S \;/,Pu 1. .Hrangnawna 7.7.83 X

o  .6; Pu F.Hranghlira | | . 16.8.83
e 3 pu.H.N.Sbarma . o 3.11.86 ” i
f Qﬂ'f;'1: 8.'PQ‘M Tﬁéngkhuma | ) _ g,u,gg‘ \ o - é
T 9. Pu Zorammawia ' o 20.10.88 ‘ ]
120510.88 o

!

10  Pu C. Vdnlalvena | ' \

f;11 Pu~R N. learl : ' | 20.10.88
20.10,88

‘"12 Pu Zordmmuana -
20.10.88 : >

A 3 Pu L.H.Shanliana ‘
" k. pu lalrochama S 20.10.88
‘.15; pu M.Joishi . - ' 20.10.88
16.:Pu Varckungnunga ) | 20.10388‘
7. Pu‘V.Lathakimaf‘ _ ‘ C47.1.890 ‘
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Ihe Hontble tome
- Mizoram
. Aizuwl

" Throu_h kroper cnannel.

,5ubject AUQUIleOH of ti

NO - P;?\..Lﬂ\qolgéo ) 'D'\'!l613\C?6 -?

Minister

e Leivices of &u.‘.c.Thanpa -

“into the kizolwm Police wervice - ‘FlleHCCq

vof Mizorem rolice OfficelS.

Siry

~

1. . Ihe meabers of hizorem Folice service are

decpl agLrieveo on the
action‘regarding absorpt
Officer . i'ue hoU. Ihabga
daespile re~LanLuL -brout
ol Llac lwn ble chicf I\in

2. " lhe monvers of

two intormal meetings dig

Covernment for taking favourable
ion of An AS5sum felice o“IVlLe
into hltulum Lolﬂro QPJVICn”

L oon “the suhject t“ Lhe notho

jater. of hlzorem,

(lizo1am Ponlice Lerpvice have

ccussing, petition for absorption

into hl"uzam police ”rlviwa submitted. by 1. K.Co Thenga

& mrmbur of Assem f'olice n‘l\]'( and 1) the members T
s

Lrorgly objected to h\H‘HL an ofticer of olher sei'vice

intou izeram Fol tciy ooy

unansmously resolved tu,

ice on prxmdnent basts and

Lake poeonsnry TS 1,0n not to

absorb Pu. KoCo Tnenga into h1/01~m Police Service, as,

his absorptlion will aavelrsly effect the morale and

corvice caredt of thce members of Hirzninm lxljce Service.”

e meeting lurtner reselved Lu move the tovernment .

quucst;nb to take action on Lhc subject keeping in

view the welfarve of n‘u“buu of ithzorem bPelice “elvice

L]

in. Pt&ﬁh]ul and all ranks of bizoiom iQJlPC in

Tt e

}-‘(;‘I.‘ldl and not an Jil(hviduzﬂj. favenritiom.

~

o

3. sbeorbing u.

servica Ofeer and any

ne Lo Thimiiae on ansn Police
olher ouLs1dc o*110er into

n14uxxm folice wervice will deprive ol HMizoram police

resul ting a1 blocnuge of

mizol am Police Frrces.

Berv Lce- Officers an avinue 1ol promotion 1o higher grade
- - '."

pxomorlun at all r:nks of .ne

CONAUe e o 20

———
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4, An undesirable precedent w1ll be created

- if Pu. k.C, Thunga is absorbed into Mizoram Police

Service aua this will open Lhc gote at all time for

i

i

‘any other outside ofiicer to get into Mizoram Pollce !
‘regultlub into complete demoralisation among the , !
!

I

Officers and men of Mizoram Policc Force, -

. . . e
2. . The MlZOIdm Pulice Service Kules 1986 and . ')
ammended fiules 198) proviues no prrovislion for i ' ;
dDSUlpthH,Of.any officer/person into the Service. : (

“lule 3 0of the s.id Kulds Cleurly laid duwn officers/
persong who can blcome member of the Mizorsm Police

Service and no 011lcer otuer Lnan thoop laid dowvn « ’ *

" in Kule 3 can become a member of Lhe Service,
Provisien of sub-section 2 of 64 of the North bdstexn
‘hregs (Ke-organi udLlOII) Act 1971 whicii 2ppear in

sub-clauve (a) rule 3 (2) of Hizoram Police Service >
spoke of member's of Assam Police Service whose serv1ces
‘Lad’ alreaay been allocaled to the U,T of Mizoram. by

the Central hovcrnmcnt and not any other members St

welonging to Assam Police Service. ‘ ' _ o
]

b. In the puct dUIlnL the +C ministry an officer

be10nblnb to Botder uPCUIlty Force whe was on deput- §
ation to‘MLzoxmm Folice and on the good book of the
Hon'ble Chief-hinister applied for M=orazm .Police

Se:Qi¢e and . since Chicf binister had a soft cornerion

‘thm édid‘officer a accision on f{ile wus made to absorb

him into leozam Pulte, The members of liizoram Pollce
uelece ior the ‘interest of Lle service and Lhe

‘wcliaze of Mizorawm Lolice as.n whole objccted. to have
him dbgOIb into hl?OJdm I'vlice Sorvice ﬂnd madc a.

IGQULuL to the Ho! ble Lhi‘f fiinister not to absorb
him, Hav;ub underalood tie gr-Levances of the hizoram,

Police Ofticers he chanped his ocarsion and s cided

{
ool Lo absorb him into th,eram I'olien wervice,

Lonto, ... 7,



similorly, the casce ol Pu. Sob. danpualy (W) whce

applied for abusorpticn into lizorem Folice had &lso
tufned down kv the Governm unl ns37il was against

the interest of the whole fpis v L (lice PForce,

becn

7. “the members of Rizorsae Police heprvice and
all ronks of lnzovam jolice strongly ohjccted to

s iy

abscrption of tue services of bo, KLG, Thonmge an

Aosom ffolice weavicee officcr -into hizoram olice

Service,

fhe member s of lizoram Folice service and

all ranis of Mizoram tolice thorefore, renquest your

hOHOuI to consider crrefully on the subject of absor-

ption Keeplnb “fr-view. tie sentiments, weliare and

‘morale ¢f the whole Riizor: i'vlice Force and not to

absurb P hefa Thomph into mirorsw tolice Service

in e interest ot hizoram Police service officers

atid tne wholc Mizoram Police ltorce and not in the

interest of individual officer.,
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GOVERNMENT OF MIZOR'M moca)&z 0
"HOUZ DERARTMSNT - ‘/’11 t /

] . . . w' v Yy o e
——ease .

Datéd ﬁi?awl the-ZGth

S OTEL F IcaTIo N”"*;:'

_ In the enterest 6r oubllu,.ﬁrvice the;':
Uh' chernor of MiZOram 1s nleaged to order 9er"”-~nt ‘

absorption of /Pu K.C. Thanga in the Mizoram Polick .

- . , * N,
, . Service with immediate effect. ' e ;L“, o
A I . S LT W
T T The Governor of Mizoram is furth;r pleased

to order that Pu K. C. ”hanga will contlnu~ to functlon‘
cas AIG = I, - ., C 3
. \,: . - ) _— o Sd/-—. .
o : o _ RIN SaNGa |
o : Home Comm1351oner..

N

PR

. Memo No.A 190&0/33/88—HMP'

' Copy to 27 ' : o '
' ‘1) Secretary .to. Governor, YN
- 2) P.S. to Chigf Ministei. . . Q c
- 3) P.S./P.A. to Ministers/Speaker. .. " i 3
' 4) P,S./PeAe to Minister of btate/Deputy Speaker . i
. 5) P.h. to Chief Socretary. }
. ' 8) All Secretaries., ‘ ' o !
T - 7) ‘Inspector General of Pollce with 5 spare coples,
- - 8) All Heaxds of Department. : T
9) Chief Controller of Abcc“ntb, Mlzoram, Alzqwl;*'
(2 copics ‘ :
19) Controller, Prlntlng & btutlonery for publlcatlongf %
-, in the Mizoram Gazette with 5 spare COylGS.E SRR
'11 Pu KeC. Thulnod’ AIG"‘IQ . .
.- 12) Guard File. . SN IH,
. =, 13) Ptrsonnul Elle of Offlccﬁ concerne -
\ 4 L ) R
- ( VJJ‘TJ:.I\GPLML; y AT
, Deputy Secretary to the Govt. oﬂ\Mlzoram
—_— 5 Home Department.¢ S
(}]ﬂ\ %’/\y : . ~ \K ‘ .o’o o » ‘ .':
- - .) C. I
5
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S 5o ovcrrmvﬂb of incir/Phavot Saxiar ;

e e iﬁ_ .. linictl of lome ifalrs/srih 1n aL“*lnya *v .
wem it B | ) -t . ee 0000 ) |
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: . In exerciee of ©hm ro!ars conieyx2d by sub-rule (1)

; " of Tule 9 of #le Indlan rglice Service (Rec uiument, avlcs,
' L1954, trqdd vith sab-pu-mlptidani (17 g« vealation 9o f 4

! . I"ojan \ollcd\unrv1cp (n~lqihtmdnh i -romOulonll.%‘ul on,

: l 1955, 'tha Fresivent i NI! 230 to =pvoint th2 'follo L!"J |
‘ ! ‘members of Flzoram Pglice Sorviee to the India 1 lolic0<:i [
S . 1 Service on prabalion and Lo, allocaie tacwm to the cadre ; |

| | %.GHU under sub-rule (1) of 2ule 'S of the Indian Foliceql |r
Sorvice'(fﬂcxc rles, 1954, The sppointments will sl !

‘ J

. 0“\"101 o uﬁLC of iywue of‘this'ﬁq‘ific.tioz“
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—mme— o
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2 The 2bove =nrointm.nivs sh%ll be subject to the outcome

of U,n. o4 222/91 Lfilcc Ly :thri fewal Singiy
o . Deneh, Hew DLelid. ' . g
L o : ' o (I L TL/

/I t SR ' | AU Cﬁ(

AT, Principal

.- R . . ‘ . ( -‘01 . & LllLTII )
| | C UL DI BLECRETAKY O LR GOVERMNEIE OF IiMIa
i 1
p . ! '
v ’ \ '
. 1o ’ '
co J 1
; The tens cr
| uqvarnmmnt o Taois Pies v «W : . '
| AT TAY | wd ¢
i, : !
!

;/5(,«'. o B J”—Z'/\" WY \\/

oy iy e s




LY

2'

OfES

The seniorit
" Indian Police Se
Cedre shall be
AGMU Cadre. ;

The details »f sorvice in red

Fo .

s

Government
Ministry of Ho

rvice by p
s follows,
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No.I-15016/27767-1P5. 1

o

Y and year of

of India/Bhrarat Sarkar
me Affairs/Grih Mantralaya

New Delhi, the }7——/_'3/"7.3‘

¢

allotment of Officers appointed to
rometion in 1991 and allotted to AGMJ
in the Gradation list of IPS Oificers of

gect of the State Police Scervien
€rs appointed ' to Lhe Invian Police Service by promotion are as

e - e — -— . .. -— - = e .

-
5. Name of the Date from Date of Completed Total weight- Yeor
No.O(fjcer wiich appoint-  years of age in years of

holding ment to  service in terms of  allct
, rank not 1S, rendered rule 3(3) me nl

oe low in the (1i) ‘of the

that of rank not IPS(Requla-

Dy.S.p. below tions aof

or that of Seniority)

equi. Dy.s.P.  Rules,l988.

valent or equi-

valent.

1 2 3 4 5 6 7
. $/shri
.l. AcSo TOOI‘ 3-4.7.’. 24.10-91 20‘ 6 J-QBS
2. N.5. Randhawg 3.4.73 24.10.91 18 "6 198~
3. 3. Prakash 3.4.73 24.10.91 18 6 198"

‘4. K.D. Singh 3.4.75 24.10.91 18 6 198~

« D.A. Prebhu _ 27.,2.75 13.11.91 16 T 5 1966
Desai : R

6. P.K, Srivastava29.5,76 3.12.91 15 5 1986
7+ M.5.Upadhaya 15.6.77 3.12.91 14 4 log7
0. 5.5. Grewal 19.5.76° 31.12.91 15 5. Log7 !
W. M. Ponnion 24.5.76 20.12.91 15 5 Log?
H. Ujjwaleshwar i -
2 <.C. Thanga 10.12.66 31.12.91 25 "3 1287

e ——— (%4
13 Hming dailova T
B Lalsangzuala /g @p5(5 _Q@«” i
‘“3211;“979513 Y 8.1.75  31.12.01 16 5 -5 1087

- e o e
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. 3. '*'gﬁe year of allotment nf 5/5hri LIS Loreng, 2.5 Grevial, DIThiN |
<M. Ponnian, w.c. Thanga, Himingdailova Xhiangte ahd_ialsamgzu31agﬂﬁyﬁq Vs,
i I

ticy been restricted in Leorms nf proviso to flule 3(3)(11)(c) of uwag”wg
vhaia

. 1¥s(Regulation of Seniority) Rules, 198G, 38 S
4, In terms of Rule 4(ii) of the IP5(Regulation of Seniority) ‘ &ﬁf
Rules, 1986 their inter-se-seniority will be as follows in the ;k
gradation list of AGWU cadre:- Y,

5/5hri

{ishan Kumar (R-85)
A.S." Toor (SP$-85)
N.3. RanthWa~(5PS—85)—w.
S. Prakash (SFs-g5)
K.D. 3ingh (SPS-g5)
Rajesh Malik (D-86)
'WI.Ny.Mohqn (4R-86)
S. Vasudeva Rao {(RR-806)

S. Nithiyanandam (...:-36)
ULk Prebhu wesid (LP5-86)
P.K. Srivastava (5P$-86)

5.K. Garg (PR-87)

Pradrep Cimer Bhardwaj(RR-87)

P. Kamraj (R1-87)

M.S. Upadhaya (3P5-87)

P.K. Loreng (5PS-87)

M. Pennian (SPS-87)

UjJaleshwar Mishra (SPs-g7)

K.C.'ThnngaA(SPS—87)-
~Hmingdailova Khiangta(SP5;87)

Lalsangzuala s..ilo (-Ps-87)

5.5. Grewal (5P5-87)

R

——— L,

5. The concerned officers may please be informod(accordingl*.
/

TUSE

, ~ (P.s. PILEAI) |
UNDER SECRUTARY FO' THT GOVI.OF INDI.

h Cnl:i/—__
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/1b016/27/92-1PS.1.  New Delhi, the 12-:/ 3 /’73

Copy forwardec' for information ancd necessory action to:-

a. The Director(CP3), MiA.

2. The Accountant Gineral(CR), Delhi. ,
, j V

:,"..-\.,-' B ST S L '\7‘-7 B SRR e D (2R ek thal e J “—{1:',(5’—/
| ! (P.5.-PILLAI)

UNDEA SECRETAY TJ THR GOVI. OF INDIA.

q’or Internsl cistribution-

4

Copy each to IPS-II, III and IV. 1
Copy to Shri J.P. 3harma, UDC, IPS.1 Section,

25 spare copies for use in Section.
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MOST TMMEDIATL

Nor. 1.014001/2/797~1p5s0t
Govaernment: of India/sBharat Sarkar
Ministry of Home Affairs/Grih Mantralaya

e ¢ o 600 0 0 00 0

‘ "
New Dzlhi, the |2 March, 1998

" NOTIFICATION 3 2 MAK 1399

In exercise of Lhe powers conler-ed by asub-rule (1) of
rule 9 of the Indian Police Service (Re--uitment) Rules, 1954,
read, with sub-regulation (1) of regnls:ion 9 of Lhe Indian

Police Service (Appointment by Promotion] Regulations, 1955, the

President is pleased to appoint the foll:wing member of Mizcram
Police Service to the Indian police Servi:e on probation, and to
allocate him to the -joint cadre of AGMU under aub-vrule (1) of
rule 5 of the Indian Police Service (Cn.re) Rules, 1254, The
appointment will take effect from the Zate of issue of tiis
Notification. ) o

. A A s . - —— o ————— — — — - . . . (hh - - " W W S ———— e S e ST e el A Sl e e oGS em S

S1. No. Name of the officer Date of Birth
1. Sh. L. trangnawna 1.2.1952

IC[( e
(P.S~PTllai)

Under Secretary Lo :nea Government of India
Tel. No. 301 1359

No. I.14011/2/97-1pPS.1 Dated: 12.3.1998
N copy each is forwarded to :- 1 4 FUU?ISQS

L. The DS(CPS) ., MHA with one spr-e copy for onward
transmission to the officer concernr .

2. The Accountant General, Mizoram, Aiz=wl.

3. The Secretary, UPSC (Attn. Sh. N. Nanasivayam, Undec Secy.)
bholpur tlouse, New Delhi.

f// The DG & IGP, Mizoram, Aizawl. 9&
-

Y A<
(pP.s.=Pillai)

w*”ﬂ

Under Secretar: to the CGovt. of Indial#

&‘bﬁ
. . K‘ ’J \/\l-/ .
15 spare copies for P35 Secction C/j; §§;/$§(

e



' M NO. 1.15013/7/98-1PS.1
Government

o Ministry of

Subject:Fixation of Seniority year

W
' The undersig

; bUTS dated 6th May.
YV in respect of shri L. Hrangnawna:
under 1IPS

14015/54/96—AIS(I) B dated.

I
OFF1CE’ MEMORNNDUM : :

) r\l '* . N | .
otindis/Bharat Sarkar Ww /Aff '

Home Affairs/Grih Mantralaya (%;
X X 2] . ;

wow pelhi, the 15[¢198

L]
/ CIPR
: .
.
) ' C y .

ned i8 directed to refer to
1998 on the above

(Regulations of Senjority) Rules:
31.12.97.

of allotment of Shri L. Hrangnawna: iPS(SPS:AGMU).

U.T. pivision's O.M. NO. 14019/1/95-
say that year of allotment
AGMU Cadre will be regulated

promot ee
10R8 as amended vide notification no.

t of above ment ioned officers appointed to

2. The details of gervice in respec
1PS by promotion are as under:
$.NO. Name of pate from Completed years of Total weigh- year of
the which gervice rendered in tage in yrs. allotment
offficer holding  the rank not below in terms of
rank not that of Dy.SPor the IPS
below that equivalent till 3lst (Regulation
of Dy.SP day of pecenber of of Seniority)
or equivalent the year jmmediately Rules, 1968 as
pefore the year in amended vide
which the SCH was notification
held to prepare the no.l4015/54/96—
the Select List on AIS(1) B dated o
' the basis of which 31.12.97 : .
the said officer was . '
appointed to IPS
. (Fraction: if any,
are to be ignored) .
1. 2. 3. 4. 5. G. .
) - __________;_____________ﬂ_,.
9.1.75 21 yrs 7 yrs 1990

1. Sh.L.Hrangnawna

er Rule 4 of 1IPS

3. As
IPS{SPS:QO) shall
in the gradation

‘4.
e W

G .

ﬂs

(Regnlation of
pe placed pelow the junior most
1ist of AGMU Cadre.

The concérned officer may kindl

L. Hrangnawna:

Genjority) pules, 1988
£ 1990 batch
=

direct recruit officer ©

y be jnformed accordingly.

\ (P.S. PTLLAL
UNDER SECRETARY TO THE GOVT. OF INUIA
TEL. NO. 301 1359




10
The Secretary,
Govt of India, N
Ministry of Home Affair, New Delhi. ) I-
(THROUGH PROPER CHANNEL) | r

Subject:- RESTORATION OF SENIORITY IN I.P.S REQUEST REG.

I_EQ
5

The Petitioner was appointed on a temporary basis as Dy. Supdt. of
Police Mizoram vide Notification No. HMP/ 72/73/128 dated the 8" January, 1975

(copy enclosed) and in the inter— se-seniority so fixed vide office memorandum No.
23021/1/83 /HMP dated the 16™ December 1983, his name was placed at S.No. 6 in
between Lalsangzuala Sailo and F.Hranghlira (copy enclosed). |

2 That later on in the backdrop of enforcement of MPS Rule 1986, the
appointment of the Petitioner was regularized into Grade II of M.P.S under the
provision of rule 15 of M.P.S. Rules 1986 read with rule 34 of the said rules and his
name figured at Sl No..4 of the order, issued vide No. A-31020/1/83 H.M.P. dated
the 3™ September 1986 (copy enclosed), in between his counter parts, quoted in the
inter-se-seniority it self, earlier issued vide office memo dated the 16% December,

1983, referred to in Para-1 ut-supra.

3. That thereafter he was declared confirmed in Grade-II of the
Mizoram Police Service w.e.f 25.7.1986 through Notification No. A-31020/1/83-HMP
dated 19% Feb., 1987(copy enclosed ) and his. name occured at SI. No. 4 of the said
Notification sandwiched by his immediate senior and junior, mentioned in the inter-
se-seniority list. Subsequently vide order No. A-32014/2/82-HMP dated the 7™ July,
1983(copy enclosed). The petitioner was given senior grade and further through
Notification No. 12018/1/88-HMP dated the 28™ Feb. 1990(copy enclosed) he was
appointed to the junior administrative Grade in the strict senmiority of his
coﬁnterparts w.e.f. 15.7.88.
Contd..2/..
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a That the representationist was thereafter promoted to the selection
Grade vide order No. A—32014/3/90-HMP/i,oose dated the 29" June, 92. Here it

would also be worth mentioning that the petitioner was awarded Police Medal for

meritorious service on the occasion of Republic Day,1991. And futher it would also

be appreciated that Selection Grade of Mizoram Police Service in the terms of pay
scale and rank is entirely equivalent to L.P.S. When the Mizoram Police service was
accepted as feeder service, the petitioner was continuously on the select list for
promotion to IPS till 1991. In terms of seniority the petitioner was immediate junior
to Sh. L.S.Sailo who was promoted to IPS in the year 1991 on the basis of his
seniority of 1987.

S. That, however the petitioner was not promoted as such in 1991 and
instead Sh.K.C.Thanga, a police officer of Assam Police Service of 1966 batch was
inducted into Mizorm Police Service fully ignoring that the Mizoram Police Service
Rule 1986 provides no such clause for induction of ex-cadre officer and
recommended for the promotion to IPS from the quota meant for
Mizoram(Induction order and Mizoram Police Service Rule 1986 & 1989 enclosed).
A representation was immediately submitted against the wrongful induction of
Sh.K.C.Thanga at the cost of incumbents of Mizorm police Service but it all proved

acryin wilderness.

6. That it may also be highlighted that while making sele'ction for
promotion to IPS, senior officers like Sh. C.Khenglawt and Sh.T.Chongthu, at
SkNo.1 & 2 of the Mizoram Police Service Seniority list of 1986 were not included
by the State Govt. for the obvious reasons. However , the name of representationist
was included and existed in the select list of IPS even during 1991. The D.P.C. held
in 1991 cleared the names of S/Sh. K.C.Thanga who was inducted into Mizoram
Police Service froin Assam Police Service, H. Khiangte & L.S.Sailo and all the 3 were
appointed to IPS by promotion in 1991 but the case of petitioner was not considered
in as much as there were only 3 posts of IPS promotion from Mizoram quota. Had
Mr. K.C.Thanga, an outsider not considered and promoted against the vacancy
Contd..3/..
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‘meant for Mizoram, the representationist could have been considered and promoted
alongwith his immedize senior Sh.Sailo. but for the above reason and for no fault

on the part of the repreentationist.

7. . That in fie order issued from Govt. of India (MHA), vide No. 1-
15016/27/92-IPS. 1 datxi 12.3.93(copy enclosed) the name of his immediate senior
Sh. Sailo figures at SL %o. 14, showing scniority and year of allotment so appointed
to IPS by promotion n 1991 but the name of petitioner nowhere exists, in the
impugned order only 10 account of the fact that an outsider Sh.K.C.Thanga,
mentioned at SLNo. 12 .1f'the impugned order, was promoted against the one of the
posts meant for Mizorum State for which the petitioner has got every legal claim.
Apparently the petitiorer has suffered irreparable loss for no reasons and lapse on

his part.

8. , That the petitioner was taken by surprise when he was appointed to
IPS from 12.3.1998 vie Notification No. 1-14011/2/97-IPS-1 even dated (copy
enclosed) and was furfier allotted 1990 as’year of allotment’ vide memo. No. 1-
15011/7/98-IPS. 1 datet 13.6.98 whereas his immediate senior in the list of inter-se-
seniority Sh. Sailo has Jeen allotted 1987 ‘as the year of allotment’. Obviously for
unwarranted, wrongfu and uncalled for induction of Mr. K.C.Thanga, the case of
the petitioner was neitier considered nor was he promoted at the appropriate time

against the vacancies m=nt for the Police Service of Mizoram State.

It is ther=ore requested that my appointment to LP.S. may be made
with w.e.f, 1991 and v=ir of allotment 1987, since I was in the same pannel of my
immediate senior Sh.L3.Sailo not given such benefit for the wrong allotment to Sh.
K.C.Thanga, contrars w the M.P.S. Rules. Kindly consider and remove the
annomally occur in mry case, and I am making this representation to your goodself
the cadre controlling mthority. Since my appointment to LP.S. was ordered on
12.3.1998. Kindly noti= that due to this annomally I am continuing in the same

| Contd..4/..
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grade of Supdt. of Police for the last sixteen years without any further Promotion

avhereas three of my juniors in the State Police Service were promoted to 1.P.S

ahead of me. Under facts stated above, my case may kindly be considered

favourably.

Encls:-As above

- Dated

Your faithfully,

(L= NG NA) IPS

DEPUTY COMMISSIONER OF POLICE
V BN DAP : DELHI
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| LETTER RECEIVED o
' FROM MHA : S .

. AGAINST ~ : i
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No.14019/3/2000-UTS
Government of India
Ministry of Home Affairs

L ) \

New Delhi-1,the
To * ‘

CoEy e
. EP RPN
it e S »

The Cummissioner of Police,! . . _ Jd6onna *
Delhi Police Headquarters U bl
1.P. Estate : SR Wi
New Delhi. \i;
s o ] .

S .,

A

-

. qv - Sybject : Representation submitted by Shri L.
- V//yb o Hrangnawna, IPS (AGMU:90).

\
.

{ 1 .

; : .- Sir, )

IR R p-e

. “AW ' ’ : T

Pfd“_ﬁ“\ I. am directed to Ker'to Police

- T Headquarters'' letter No.39440/CB-1 dated the
16th May, 2000 on the subject mentioned above
and to say that the representation submitted by
Shri L. Hrangnawna, IPS (AGMU:90), is basically

against the induction of Shri K.C. Thanga’from

Assam Police Service into the Miroram Police
Setvice ang the latter's placement above Shri

Brangnawna'in tHe Mizoram Police Service. The
.representation submitted by Shri Hrangnawna,.

therefore, doaes not lie with the Government of'

India. It pertains to a matter which is within.
. the purview of the Government of Mizoram. Shri
. Hrangnawna may; therefore, be advised to submit

his representation to the Government of Mizoram.

|

(werrag) Yours faithfully,
e mone 8 | _ ‘
N -T' v &\ARB« - . . o S DJ
a B) 1) &8 | B
perr el T . ' (K.K. Kalra)

Under Secretary to the Govt. of India

%@zaéa b Lo bus &/7
ek |

. l‘ .
) R IRt : —_— .
\
. \
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UKULRK ur A1 1.

. OF L.S. SAILO
) TO SELECTION -
GR&HHPSV@,' ' :
u~m.hw,,,(¥ ‘
. -~ e . '(\"‘
biaxion 7 8
) \ 1ML [~ ti)

" Copy of“order'No.14016/44/2000-UTS, deted 13.11.2000 Stk
‘ roceived from Shri K. K. Kalra, uUnder Secretary to the S
_ Govt..of gedia, FHA, Nev Delhi. !

* The fo:lowing IPS 0fficers of Arunachal pradesh-

. e . goaemirorameynion Territories cadre (1986 and 19687 patches)
T4 . . are appointed to the selection Grade of indian police

f*ifu.G? _ v service He.14300-400-18300) with effect from the dates
T . mentionad against their names 3= | E
e g/shri 1
1. T.N, Mohan (86) 1/1/99
2. = Satyendra Garg 87 1/1/2000
WETORT S : 3 n,K. Bharduaj 873 -do- NBR
AR ‘ : 8, e kamraj (87 ~do=- .
5, Taj Hassan (B )y ~do= .
6 ile 0alip Kumar 87 ~do= NBR ;
N e Te Mm.S. upadhyaya 87 ~do=- o
i ' Bs = P.K. LOTONT (87) -do- i .
- g, . or, M ponnian (87) ~do~ ‘”
. } : "10. X.C, Thanga (87) -do= -1;
| 11. Le Sailo (87) -do- |
12, 345, cgrewal (87) -do~ !

..0.'.0..

CONFIDINTSAL/MOST IMMEDIATE .
OFFICE Of THE COMMISSIONER OF pOLICE 3 DELHI.

No.w; 229 /ce-1, deted pelhl, the 2L/ 2000 i

Copy fsrvarded for inforreation and necessary .
action to - ' o

Te . All spscial CsP in pelhi police.
. 2 All Joint csp/addl. CsP in pelhi police.
| | 3. ALl pDistt./unit ocap including p/PTC and F.Ral:ie0s
e S0/PA to C.P., Delhi. .
Se all ACsp in PHU and ACP/&nift in PCR. i
6e all Inspectors in PHQ. ¥R !
7. ALl ACs and computer in C.C. ' {
A | -
.f;, Mr. AS. Carly ' |
%;@771. ‘04,/+,/vw1uﬁtﬁ, , |
‘ ' PRANAB NANDA )

wk oEPUTY COMAISS TONER OF POLICE:
0|1 Mo 5. (E6TT.) ¢ DELHI.



